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ORDER 

The Court is convened through Video Conference. 

 

Mr. Durga Prasad Halwai i/b Jayesh Desai & Associates, Ld. 

Counsel for the RP present. Mr. Arun Kumar Gupta, IRP present.  

IA-1559/2020  

It is reported that this application has already been disposed of 

vide order dated 20.09.2020. 

IA-672/2021  

This is an application filed by the RP seeking closure of CIRP. Post 

admission order on 10th June, 2020, the IRP has not received any claim 

from the Operational Creditor or Financial Creditors. The RP submits 



that the COC could not be constituted in fact he mentions that the 

admission order was passed in the petition filed by the Operational 

Creditor whose outstanding amount of Rs. 19 lakhs were due and 

payable.  

However, the Operational Creditor had not filed any claim before 

the IRP. The Counsel for the RP mentions he had not received any claim 

of Operational Creditor or the Financials Creditor, therefore he has filed 

an application seeking closure of CIRP and have also filed progress 

report in this Tribunal.  

This Bench is considered view that since no claims have been 

received from the Operational Creditor or the Financial Creditors and 

that the CIRP costs of Rs. 2 Lakh was paid to the IRP during the 

admission of CIRP and vide order of this Tribunal in IA-1165 of 2020 

which is disposed of. Hence nothing remains in the CIRP, this Bench 

directs closure of CIRP.  

The IA is allowed and disposed of.  

IA-683/2021  

This is an application filed by the Operational Creditor is disposed 

of in view of the closure of CIRP in I.A. No. 672 of 2021. 
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